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Hedrd the ledrned counsel for the rtics. Iris
is the third petition the anplicint his f£iled befcre
this Tribundl, fhe aoplicant is f3cing ensuilry in
the matter cf dlleged misconduct committed by him in

the yedr 12€2., The chiarge sheet wds served upon the

¢

applicant in the yedr 1984 and it is 3an admitted nosi-
tion that the Inguiry Officer has s@bmitted his Finsl
renort in the yedr 19288 and the Disciplinsry aathority
has not »3sced any order in spite of the fact that

the Inguiry heport h2s bsen submitted before 5 yeirs,

Mr K, ishra, appearing on behadlf of the respondzncs

does not dispute Lhe Ooqltlon. e subnits thét the

matter has been referred to the JUnion fublic Service
Commiééion for its owminion. It will not be out «f olice
to mention here' that 0,4.N0.590/90 was decided by this
fribanal on 18.,3.93 after.he?ring both the parties and
di ectlons were given to pasgtthe final order ir the

disciplind@ry nroceedings within & period of one ronth.
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It Was alsc mentioned therein that in c¢iése the findl
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onﬂersr§&@ not ndssed within one month then thz &0
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licant Wild hdéve 4@ cause to file
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&dverse inference will be drawn Sgzinst the resoonisnics
for vith-hclding the order. The resmonients Iwive f&iled
to issue te fin2l order thouagh @ fresh »etitlon 'uis Lean
filed by the @onlicent, Shri Kol lidshre, ¢opedring on

behalf of the resoswndents furthsr subrdts thot the ritter

1

Fe

is still pegding and he prays further time., Tuarther ¢
cannot be Zllowed. Two petitions have alrewady been dig-
vosed of only on this ground a8nd the mitber is peniing
for the last 5 yeers. 7To keen 5 yedrs without decision
in & discipliﬁary proteeding ard to with-hold promotion
of the officer on®p one of'the groundt that & Davﬁ:tmcn‘ml
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Enmuiry is pending agliinst him is not justified. It is

nothing less thdn & punishment parcicalarly when the res-

thelr duties.
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pvondents &¢re not vigilent in the dischérge ©
e direct th@t the case nf the anplicunt should bHz consi-

dered afresh for »rowotion ignoring the pendency of the
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departmentdl enquiry énd necessary ovders m2y be nissed, /
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In caése if the God gives the Administrdtion light to con-
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sider the case of the apvlicent and edrly disoposéal of it,
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then the resvondents hive 2 right to review their order gft? #»‘ét

the resoondents should consider the ci3se of the &nnlicant
- G Hu panits 6?— '

within 3 nonths or k&t any recommendétion for
~

promotion pending with them whichever is edrljer., .ith

this observation the O.n., is disposed cof . Hirtics to

bedr their own costs.

(P.P.Srivastavaj DL Fehta)
lember {Adm, ) ‘ - Viece Ch@irmadn,



